
Central Administrative Tribunal, Principal Bench 

Ori.gnaI Application No.3028of 2002 

'New 6:thj the 21st day of March,2003 
* 	

'lon ble Mj.Justice V S 
'Hon-ble,:Mr.Govjndan S.Tampi, Mernber(A) 

7.1 

Vctai Prakash Gaut.am, 
Sf0 Shri A. P, Gutam, 
R/o A-- 1 1 Ar'a Nagar-  Apatthen ts, 
Plot No.91;I,p. Extension, 

': 	 .... Applicant 

By Advocat. Shr'iA,. Bhardcj, pro:y for Shri M. K. 
Bhaw&) 

Versus 

L t. Go ve 
Raj Niwas, faj Niwas Mcrg, 
Civil 'Lines, Deihi54 

The jt, Secretary 
Department Tr'g & Technical Education, 
Govt. of Delhj,Pitarn Pur'a, 
New, Delhi 

3 The Principal 
Bhai.. Perinerand Institute of Business Studies, 
Shak'erpur,Delhi 	 ....Respondents 

(By Advocate .Shri Georae Para(.,,ken) 

.R.......P... 

A.g.q  

By virtue of the present application, the 

applicant seeks a direction to the respondents to release 

his salary for the months of June, July and September, 2002 

ociwards till Jerivary,2003. 

2. 	 I..eerned counsel 'for the respondents has drawn our 

attention to the decision of ti'ii.s Tribunal dated 20. 2 2002 

rendered in ' 0. A. 2384/2001 . 	The applicant was a party in 

that litigation. 	This Tribunal, had directed that 

"In respect of other applicants regarding 
whom no such cer''i.'f:Lcate.s are available, 
respondents should v e r-  it 	whether 'they 
cc t uci I y 	did work d Li r-  1 ri g 'the aforesa,i d 
per i od in a n y of the institutions, and 

FA 



after obtaining riecessar y clar-  ification 
should pay them, if it is found that they 
did work durinp that period. 

3, 	 Learned :ourise.l for the respondents states that 

the 	eci 	of the 	I risti. tu tion namely Pr incipal 	Bhai 

Permanarid InstItute of Business Studies, Delhi will er i fy 

once aga.i. ri a n d it the appi car t he 	wor k e d d u r,  1 n g the 

period 	June, 	July and 	Sepi ember , 2002 	onwards 	t 111 

January, 2003 when his services were terminated, will be 

paid his salary. The respondents should verity the same 

with I r one iiion th and pay any ar rears that are due to the 

app lica. ri t 

4. 	 Ke p i n g in view the ste ternen t made above, 	rio 

fur thi, 	d 	tl.o ri 	i,  c, ICJH Od tO bE i5,U.5d. 	0. A. 

disposed oL 

- - 	

V S ACh :ri) 


